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"1. Report of the Joint Committee has been filed by Central Pollution Control 
Board (CPCB) vide letter dated 23.12.2024. 

2. In view of the averments made in the application and observations made in the 
report of the Joint Committee, we consider it necessary to have responses of (1) 
State of Uttar Pradesh through Additional Chief Secretary, Environment, Forest 
and Climate Change, State of Uttar Pradesh (2) Director, Mining and Geology, 
Uttar Pradesh, (3) District Magistrate, Baghpat, (4) CPCB through Member 
Secretary, (5) Uttar Pradesh Pollution Control Board (UPPCB) through Member 
Secretary, (6) M/s Smart Mart Stores Private Ltd. (Project Proponent), A-1/1, 
Hardev Puri, 100 FT, Road, Nathu Colony Chowk, Shahdara, New Delhi-110032 
who stand impleaded as respondents no. l to 6. 

3. The Registry is directed to prepare and attach memo of parties to the 
application. 

4. Respondent no. 4-CPCB and respondent no. 5-UPPCB are already represented 
before this Tribunal. 

5. The Registry is directed to issue notices to respondents no. 1 to 3 and 6. 
6. Notice be served on respondent no. 6-M/s Smart Mart Stores Private Ltd. 

through the District Magistrate, Baghpat and for this purpose notice issued to 
respondent no. 6-M/s Smart Mart Stores Private Ltd. be sent to the District 
Magistrate, Baghpat by E-mail for getting service of the same effected on it and 

sending his report in this regard. 
7. Replies/responses be filed by all respondents at least three days before the date 

of hearing fixed. 
8. List on 03.03.2025 for further consideration. 

9. A copy of this order be sent to the District Magistrate, Baghpat by email for 
requisite compliance." 
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